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Title: Discussion on the motion for consideratin of the Foreign Contribution (Regulation) Bill, 2010 (Bill passed).

MADAM SPEAKER: The House will now take up Item No. 19.

Now, the hon. Minister.
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MR. CHAIRMAN {(BR—M—FHAMBIBDYRAT}): Motion moved:

"That the Bill to consolidate the law to regulate the acceptance and utilization of foreign contribution or
foreign hospitality by certain individuals or associations or companies and to prohibit acceptance and
utilization of foreign contribution or foreign hospitality for any activities detrimental to the national interest and
for matters connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into consideration."
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"The Report also quoted RBI's estimate that 42.6 billion worth of remittances were sent through legal formal channels in
2007-08."
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"The Report further quoted Indian estimates and said that funds transferred through the hAawala market were equal to
between 30 to 40 per cent."
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MR. CHAIRMAN: Hon. Member, please wind up.
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MR. CHAIRMAN: No, there are many Members who wish to speak. I have to accommodate them also.
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SHRI PT. THOMAS (IDUKKI): Mr. Chairman, I am welcoming the Foreign Contribution (Regulation) Bill, 2010, which has
been brought to replace the Foreign Contribution (Regulation) Act, 1976 as amended in 1984.

This Bill empowers the Government to inspect and seize accounts or records if it suspects contravention of the provisions
of this Act. The Bill contains 11 chapters and 54 clauses. This Bill prohibits organizations of political nature from accepting
foreign contribution. The power to declare an organization to be one of political nature rests with the Central Government.
The Bill prohibits acceptance of any foreign hospitality by Members of Legislature or Judges or office bearers of political
parties or officials of the Government, the bureaucracy.

By introducing this Bill, this august House has risen to address a much felt need. I congratulate the hon. Minister for
this. Over the years, quite astronomical amounts of foreign money has been pumped into India in the name of charity. This
legislation shall not be mistaken as one to prevent organizations doing real charity. The work of such organizations may be
appreciated. But this Bill seeks to prevent fake and dangerous organizations from receiving bulk of foreign funds. In the
name of poorer sections of our country some NGOs and other organizations are receiving huge amounts from international
funding agencies and many such fake agencies are involved in communal and even in terrorist activities.

Now there are over 40173 organisations working in our country and almost all organizations are getting foreign
funding. In reply to Question No.38 on 27.7.2010, it was said that a number of associations have reported receipt of foreign
contribution in 2005-06, 2006-07 and 2007-08, to the tune of a huge amount of more than Rs.12,000 crore.

Not only that, about ten organisations are being inquired into by the CBI now. Should it be allowed to continue like this or
should some corrective measures be taken to restrict the flow of funds into our country? This Bill is brought for that
genuine purpose. This Bill is also meant for protecting the people of our country from terrorist activities. The purpose of the
Bill is to defeat the agenda of terrorist organisations like Al Qaeda, NDF, etc.

I would like to recall an incident which took place in our State Kerala. Recently there was some hidden evidence that two
containers of fake Indian currency arrived and that money was distributed to terrorist groups which are active in our State.
In this regard, I would request the hon. Home Minister to conduct a thorough inquiry into this matter. People are suspecting
the involvement of ISI in it.

Many countries are aware of transnational terrorist organisations acting as funding agencies to various anti-national outfits.



'Charity begins at home' is not just a saying; it is a fact. We, as the largest democratic country in the world, must enact a
powerful legislation to prevent unregulated flow of foreign money. Anti-national organisations should not be allowed to take
advantage of the word 'charity’. Without money and resources, terrorist outfits like Al Qaeda, NDF, ISI, etc, cannot work.
Strict vigil is needed in this regard.

India is an emerging economic power. It is a welcome step that the Bill prohibits organisations with political agenda from
destabilising our country through foreign funding. In the past, foreign agencies promoted divisive movements, regional and
linguistic movements, in Punjab, Jammu and Kashmir, and other places. We are unable to check the flow of funds into the
hands of such organisations effectively. The sole authority should rest with the Central Government to declare an
organisation or an NGO to be of political nature. Even though wholeheartedly I support this provision, I urge the
Government that an NGO or an organisation may be given a right to appeal against the decision of the Central Government
to prove its veracity.

Apart from this, the Bill has come up with many positive provisions in view of the felt need. I would wholeheartedly
appreciate the decision of the Government to exclude the receipt of foreign scholarships and stipends by Indian citizens
studying in India or abroad from the provisions of this Bill. This Bill will be beneficial to tens of thousands of poor students
in India and abroad.

I would also like to point out two, three small things. I welcome the restriction on the use of foreign funds for the purposes
of administration of NGOs, to 50 per cent. The Bill entails maximum utilisation of funds for the benefit of poorer sections of
our country. Moreover, all transactions should be allowed through the authorised banks, Section 17 insists on this, in order
to ensure accountability and transparency to the core. The provision to include Indian companies with more than 50 per
cent of foreign holding in the definition of foreign sources also is appreciated. I am also of the strong opinion that many of
the provisions of the Bill effectively address the issue.

But I am of this view that many of the provisions have to be recast. For example, please take Clause (a) of Sub-Section 1 of
the Act. As per the Clause, this Act extends to the whole of India and it shall apply to citizens of India outside India. This is
not enough. Suppose, a person who is a citizen of India acquires a huge foreign contribution in violation of this Act and
acquires a citizenship of another country, then, it is impossible to proceed against him. Hence, we have to recast the words
applicable to in all such cases.

Chapter IV may be modified in such a way to give power to such auditing authorities as AG and C&AG to have surveillance
over the expenditure carried out by the agencies who receive foreign contributions. Penal provisions contained in Chapter
VIII may be made more stringent emulating the provisions of IPC for the crimes of abetment of a crime punishable with
death penalty. I am suggesting a necessary change. If an association that receives foreign contribution spends the amount
for aiding crime, it shall also be awarded the same punishment awaradable for the particular crime resulted by such
spending. The principle contained in Section 34 of IPC may also be incorporated in this Bill.

On behalf of the millions of poor and ordinary citizens of this country, who lead an honest life, I strongly extend my support
to the Government for piloting this epoch-making Bill. Frank-yeuvery-rmueh;Sir
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DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, thank you for giving me this opportunity to speak on this important Bill the
Foreign Contribution (Regulation) Bill, 2010. This Bill is brought to this House primarily to regulate the acceptance and
utilization of foreign contribution or hospitality with a view to ensuring that our parliamentary institutions, political
associations, academic and other voluntary organizations and individuals working in important areas of national life may
function in a manner consistent with the values of a sovereign democratic republic.

Sir, as such the intent of the Bill is laudable. It would streamline the flow of foreign contribution in a proper fashion. As per
the sources available, the amount of foreign contributions received by associations registered and associations granted
prior permission under the Foreign Contribution Regulation Act of 1976 are a huge amount. In the year 2005-06 it was over
Rs. 7,000 crore; in 2006-07 it was more than Rs. 11,000 crore and in the year 2007-08 it was more than Rs. 9000 crore.

I would like to request the Ministry to ensure that foreign contributions received by Associations and NGOs are
disposed of within a time frame. Perusal of documents provided by the Associations and NGOs should be speeded up. NGOs
and Associations should not be harassed without any rhyme or reason.

The whole process should be more transparent. At present, it is not so. New NGOs and Associations are made to run from
pillar to post to get clearance from the Ministry under this Act. Complaints galore have become the order of the day. Of
course, I am not denying the fact that the Ministry has to scrutinise the foreign contributions fully and completely as per the



laws but in the process, the Ministry should not give an impression that foreign contributions made to Associations and
NGOs are not welcome. Legitimate charitable institutions, educational institutions serving the poor and downtrodden should
not be put to any difficulty.

There has been a school of thought which argues that money can be raised within the country and there is no need to take
money from foreign countries. I do not think this can be an acceptable argument because the amount these institutions
receive as foreign contribution is a huge amount which cannot be received within the country.

There is yet another school of thought which thinks that there is no need of this Act at all. Shri Bimal Jalan, the former
Governor, RBI and former MP of Rajya Sabha is of the opinion that the Ministry of Home Affairs need not involve itself in
this at all. According to him, few and simple guidelines are enough to take care of foreign contributions to institutions and
NGOs. Law enforcement agencies should investigate into these se-acts of those who are indulging in suspicious activities. I
would like the hon. Minister to comment on such a viewpoint.

There are reports that many institutions do not report the foreign contribution they receive. This is not fair. Of course, it is
very difficult for the Ministry to keep tab of such transactions of foreign contributions but it would not be an impossible task
keeping in view the drastic innovations being introduced in the banking system. I would suggest to the hon. Minister to look
into this aspect specifically to make these institutions accountable.

Another important aspect is that when many unaccountable institutions are not bringing forth their foreign contributions
and not getting into the clutches of law and going scot-free, it would be a sort of inducement to the institutions who are
reporting foreign contributions faithfully not to bring the contributions to the notice of the Government. Hence, I would
suggest to the Minister to see that whether any benefit be extended to those institutions which report faithfully their
foreign contributions.

I would also like to state that those Associations and NGOs who violate the FCR Act should be severely penalised and
stringent action should be initiated against them. All those who receive foreign contributions should be made accountable.
The Government can even go to the extent of banning them from receiving foreign contributions in future.

I have come through a report which highlights the problems being faced by voluntary organisations, who are up in arms
over the stringent provisions of the FCR Bill. I would request the hon. Minister to look into the apprehensions raised by not
only the voluntary organisations but also other Associations and NGOs involved in receiving foreign contributions.

The Government should stop misuse of foreign funds and it should be ensured that flush foreign money should not be used
for anti-national activities.

There are instances of NGOs misusing foreign funds. It was reported about an NGO Chief found guilty of misusing foreign
funds and for violating the norms under the Foreign Contributions Act. In this case, foreign contributions to the tune of
more than Rs. 46 lakh from Reach International, US during 1999 to 2003 was utilised by Reach Valley View Academy
without registration and prior permission from the Ministry of Home Affairs.

There are apprehensions expressed by the NGOs in regard to this Bill. I would like to know what were the apprehensions
and what are the reaction of the Ministry on the same. I hope that with the passage of this Bill, the whole process of
foreign contributions flowing into the country for the voluntary organisations, Associations and NGOs would be streamlined
and all the hiccups encountered hitherto would be cleared.

I would like to know from the hon. Minister whether the Government is thinking of coming out with a new NGO policy as the
Foreign Contribution (Regulation) Act is considered to be not in the interest of the NGOs, who receive foreign contribution.
I hope the Government would make efforts to clear all the doubts raised by the organisations and the NGOs involved, so
that the Foreign Contribution (Regulation) Act serves the purpose for which it is intended to serve.

I support this Bill. With these words I conclude.

SHRI R. THAMARAISELVAN (DHARMAPURI): Mr. Chairman, thank you very much for allowing me to participate in this
important discussion.

At the outset, I rise to support the Bill and congratulate the hon. Minister for bringing this important Bill keeping in view the



interest of the nation.

The Foreign Contribution (Regulation) Bill, 2010 is really intended to control the activities of associations, individuals or
companies and to prevent acceptance and utilisation of foreign contribution or foreign hospitality for any activities
detrimental to the national interest.

The primary purpose of this Bill is to ensure that foreign contribution is utilised for genuine activities without compromising
on concerns of national security. This Bill tightens restrictions on foreign contribution primarily to the voluntary sectors and
political organisations. The Bill also provides for closer Government monitoring, additional registration requirements and
expands the classification of individuals prohibited from accepting any foreign contribution. I really welcome it.

NGOs and the voluntary sector in our country have expanded over the last ten years of which many are funded at least
partially by foreign donors and about sixty to sixty-five per cent of organisations registered under the FCRA had reported
acceptance of foreign contribution. Over the years, there has been a steady flow of seekers of FCRA registration and their
number has reached from 16,740 in 1995 to 30,321 in 2005.

Therefore, I feel that there is a need to check this growing registration and the use of foreign contribution in our country.
The foreign contribution constitute less than one per cent, that is 0.6 per cent of the gross annual inflow of foreign funds in
our country. The Standing Committee has recommended that Indian companies, where the foreign holdings is in excess of
50 per cent may be excluded from the purview of the definition of foreign source and, hence I would request the hon.
Minister that the definition may be modified accordingly.

I would also like to point out here, perhaps it might have escaped from the attention of the hon. Minister that there are
some loopholes for bypassing the FCRA requirements by channelling the funds through commercial firms as consultation
fees, etc. This must be plugged.

I also urge upon the hon. Minister to make the office of FCRA more transparent, effective and disciplined guardian of
foreign contribution. There is also a need to set up regional offices of FCRA across the country to expedite investigation,
registration, etc.

It has been reported largely in the media that most of the NGOs which are getting foreign contribution are widely misusing
the funds for purposes other than for which they are intended. Therefore, I urge upon the hon. Minister to ask the FCRA to
have proper audit conducted with appropriate authentication by the authority concerned.

Before I conclude my speech, one thing I wish to bring to the notice of the hon. Minister is that clause 3(1)(f) of the Bill
prohibits all organisations of a "political nature" from receiving any foreign contribution, but it does not provide any
guidelines to define organisations of a "political nature." So, it can be identified by publishing an order in the official
gazette.

I would also like to point out that under Clauses 33 to 41 of Chapter VIII, the Bill punishes anyone who accepts or assists
any persons, political parties or organisations receiving foreign contribution in contravention of any provision or rule in the
Act, but the Bill does not distinguish between those individuals who do so knowingly and un-knowingly.

That apart, there is no penal provision in respect of the organisations, individuals, companies and the political parties which
are indulging in diversion of funds received as foreign contribution for any other purpose other than its original objective.

14.00 hrs.

(Mr. Deputy-Speaker in the Chair)

Such organisations, individuals and companies which are diverting funds received as foreign contribution should be
punished, blacklisted and banned forever. I would request the hon. Minister to make a suitable amendment in the present
Bill itself in this regard.

With these few words, I conclude my speech. I welcome the Bill.



SHRI A. SAMPATH (ATTINGAL): Sir, I welcome this Bill. We need a legislation in the interest of the national security. It is
high time that we enact such a law because since liberalization, the number of NGOs is on the rise in India. I am afraid
whether it has become the livelihood of some people. It will be a disgrace to those NGOs, which are functioning with very
specific objective, keeping the national interest in their mind and helping the poor people and doing their best for the
development of the rural economy and the rural society. But, at the same time, in 2009-10 alone, it has been reported by
the Ministry of Home Affairs that 1,393 associations have sought registration, 388 associations have sought prior
permission for receiving the foreign contributions and in 2007-08, only 18,796 associations have submitted their reports. It
means that less than 50 per cent of the total NGOs have submitted their audited accounts and their records in proper time.
So, what happens to the rest?

There is another very important point. Can we say that this is the exact number of the NGOs working in this nation? No, Sir.
It is because some of them are working under the pretext of the Indian Trust Act and the Societies Regulation Act of 1860.
Some of them are working under the shield of the cooperative societies. So, its number is much above than that has been
reported by the Ministry of Home Affairs.

Sir, through you, I would like to invite the attention of the hon. Minister and the Government of India that very small nations
with very low per-capita income and some very small nations with very low population are funding today NGOs in India.
Take the examples of Grenada. Mauritius, Luxembourg, Liechtenstein etc. What is the population of these nations?
Liechtenstein is having expertise in making the black money into the white money. Next to Switzerland, their banks are very
famous for that. What is Mauritius doing? Are some of our NGOs having a Mauritius connection? Even in the discussion on
the IPL, such voices were heard in this august House that India is having a Mauritian connection. For the laundering of
black money, more than Rs. 10,000 crore is being pumped to India. I would like to know whether this money is spent for
the betterment of the poor people's lives. The answer is "no'. More than 50 per cent of the money is spent for the
establishment purposes and for administrative purposes. I was going through the list and I am quite shocked to see that
money, which has been spent for the education of the poor, for organizing the orphanage and for HIV awareness or its
prevention is very low. But, at the same time, the establishment expenditure is more. It means that creating an NGO and
running an NGO has become a business. It means that there is a politician-NGO nexus.

My humble submission is that after getting this Bill passed, after it becomes a law, there should not be a politician-NGO-
bureaucratic nexus. There have been some reservations or some criticisms made by some NGOs....(Interruptions)

MR. DEPUTY-SPEAKER: Please conclude.
SHRI A. SAMPATH (ATTINGAL): I am going to conclude. I need only two or three minutes. This is a very important issue.

Coming to my point, I would like to say that this money should not be spent for the anti-national activities. I am afraid that
a part of the money pumped into India is being siphoned off to terrorist activities.

I would like to invite the attention of the hon. Minister to what happened in Chile on 11th September, 1973. We are all

aware of the 11t September when the World Trade Centre was attacked. But in 1973, a military coup happened in Chile. It
was a CIA-sponsored coup and the money came through the NGOs. I am coming from the State of Kerala. The first
Government of Comrade EMS Namboothiripad was there in power. There was a struggle in 1959 and that struggle was
financed by the CIA, the USA and the money came to Kerala. In the North-Eastern States also, everybody knows that from
foreign countries, through some NGOs, money came for acquiring arms and ammunition. There were some days, some
years when our national integrity was in peril in the North-Eastern States. In Jammu and Kashmir also, this thing has
happened. Now, we are all very much aware of the threats from the Maoists. Our hon. Prime Minister has made it clear
that this is the single largest threat that this nation faces. Can we assure ourselves that the Maoists do not get the foreign
funds through the NGOs?...(Interruptions)

The hon. Home Minister has made it clear that 35 NGOs have been banned for ever from receiving the foreign funds.
Recently, we have had the Fifteenth Lok Sabha elections. In that, money played a major part. Money was pumped to the
political parties through non-political organizations. The media-men and the journalists also received money. If you want to
publicize yourself, if you want to have the news, then, pay off. That is the situation today.

Before concluding, I would like to invite your attention to a very important matter. The Report of the Press Council of India
was presented in the Council meeting on April 26, 2010. It demonstrates the gravity of the malaise of the paid news. So,
while welcoming and supporting this Bill, I humbly request the Government to be very careful regarding foreign funding and
its utilization because there is every possibility of misutilisation of foreign funds.



Finally, I would like to say that our country has prohibited dowry. In law, it has been prohibited but in the news, we see
that as dowry some people are giving NGOs as gift to the bridegrooms! Such things happen. It is a shameful thing. So, I am
welcoming this Bill. I appreciate the intention of the hon. Minister. I am supporting this Bill.

SHRI RUDRAMADHAB RAY (KANDHAMAL): Sir, this Bill of 2006 is coming to us after four years. The objective of this Bill is
to replace the earlier enactment, that is, the Foreign Contribution (Regulation) Act, 1976. It is coming after 35 years.
Although it is late, yet I welcome this Bill because it is needed for the country.

In the Statement of Objects and Reasons, it has been stated that since 1984 significant developments have taken place
such as security scenario, increased influence of voluntary organizations, spread of the use of information and technology,
etc. Therefore, it has been decided to replace the present Act by a new legislation to regulate acceptance, utilization,
accounting and acceptance of foreign hospitality by a person or an association.

Sir, as far as the foreign contribution goes, the figures that I have got to say that in 2005-06, the number of registered
associations was 32,144, the number of reporting associations was 18,570 and the amount of contribution they received
was Rs. 7,877 crore out of which religious associations got Rs. 3,075 crore. Similarly, in 2006-07, the number of registered
associations was 30,937, the number of reporting associations was 18,996 and contributions obtained was Rs. 11,536 crore
out of which religious associations took a sizeable amount. It is a matter of concern as to what these religious associations
do with this type of money, because some of the religious institutions spread superstition in the society which, in some
cases, leads to communal violence.

Sir, I would now like to say a few words about what happened in Kandhamal, which is my constituency in Orissa. It
experienced a lot of communal violence in 2007 and 2008. Kandhamal is a very poor district. As far as food security is
concerned, it is the lowest in the whole of South East Asia and infant mortality rate is the highest in the country. The hon.
Home Minister Shri P. Chidambaram is very well aware of the violence that took place in Kandhamal district. Due to his
close monitoring and due to the bold steps taken by the Government of Orissa led by Shri Naveen Patnaik, the violence was
controlled. But I have to mention that these so-called religious institutions on both sides had a greater role to play in this
violence. So, I request the hon. Home Minister to see that the administration of these religious organisations must be well
guarded so that these types of incidents do not occur in future.

I would now turn my attention to some of the provisions made in this Bill. Clause 8 (1) (b) says:

"shall not defray as far as possible such sum, not exceeding fifty per cent of such contribution, received in a
financial year, to meet administrative expenses:"

In my opinion, allowing 50 per cent for administrative expenses is too much. So, I suggest that it should be limited to 25
per cent and, in some cases, for research activities it may be more, but it should be governed by the Government. Similarly,
I welcome the provision made to give cause of rejection of application which will be made known to the concerned NGOs,
but the time limit has been omitted. By what time the application will be rejected, that also should be mentioned here.

Then, Clause 21 says:

"Every candidate for election, who had received any foreign contribution, at any time within one hundred and
eighty days immediately preceding the date on which he is duly nominated as such candidate, shall give,
within such time and in such manner as may be prescribed, an intimation to the Central Government or
prescribed authority or both as to the amount of foreign contribution received by him, the source from which,
and the manner in which, such foreign contribution was received and the purposes for which and the manner
in which such foreign contribution was utilized by him."

It is not necessary because the Election Commission itself, in their guidelines, can state as to what kind of foreign
contributions they have received. This can be included in the guidelines issued by the Election Commission and so there is
no use of including this provision in this Bill.

Similarly, I feel that NGOs need to be encouraged and their foreign contribution requirements have to be met. But I would
urge upon the hon. Home Minister to scrutinize the functioning of all NGOs. But those NGOs who do social work, those who



wish to help the society, those who want to eradicate poverty and those who are promoting scientific temper in the society
need to be encouraged.

With these words, I wish this legislation all success.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, Sir, I rise to support this Bill. In fact, this Bill is overdue. It
must have been brought forward much earlier but it is better late than never.

I welcome this Bill. The 1976 Act lists a humber of organizations and individuals that are prohibited from accepting foreign
contribution. The Bill adds organizations of a 'political nature' and electronic media organizations to the list. I do not know
what is about the print media.

While T am welcoming this Bill, I would like to put certain questions and seek clarifications from the hon. Minister. I think,
the Minister, in the course of his reply, will satisfy us.

Though the stated objectives of the Bill is to strengthen internal security — Internal security is a very important matter, and
particularly at this juncture paramount importance should be given to internal security — it addresses only the voluntary
sector and only foreign funding. How much of this constitute total inflow of foreign funding? I think, it is one per cent of
gross inflow of foreign funding into India. I would like to know what would be the percentage in the case of others. This
point should be clarified.

Many of the objectives of the Bill are met by other laws in force such as the Unlawful Prevention Act, 1967, the Prevention
of Money Laundering Act, 2002, the Foreign Exchange Management Act, 1999, and the Income-tax Act, 1961.

The new Bill prohibits all organizations of a 'political nature' from receiving any foreign contribution but 'political nature'
should be defined. 'Political nature' means whether it is only registered political parties and recognized by the Election
Commissioners at the Centre and in the States or unregistered political parties. Not only that, most of the political parties
are functioning with the Trade Unions and different mass organizations.

So, please clarify whether all these would be covered or not. It is not just about the terrorist organisations, which have
been banned. There are different organisations like Maoist outfit and other mass organisations; and the they are not
banned. So, there is a need to clarify all these things. It should be properly defined.

Another point is about the administrative charges. The administrative charges are 50 per cent. It is not a meagre figure. If
the foreign funding is 50 per cent, they are putting a cap. But if 50 per cent goes for the administrative purposes, what
would remain for public purposes? If they put any cap, it should be "not more than 10 per cent". Maximum 10 per cent may
be used for the administrative purposes and not 50 per cent. Fifty per cent is too much. It would benefit, particularly, those
NGOs which are only intending to make money. I am not saying that all the NGOs are intending to make money. I do not
know what is the actual figure of the NGOs as regards their number. It might be three lakhs, it might be 30 lakhs. There
are some good NGOs; there are some bad NGOs. I am not putting everything in the same bracket. Good NGOs should be
encouraged. But a sort of cap of 50 per cent as administrative charges would benefit, particularly the NGOs, which are only
making money. So, the cap of administrative charges should be reduced to 10 per cent.

Another point is that the FCRA registration process under the Bill confers a number of discretionary powers to the
authorised officer. Why is it so? Why would it depend on the whims and wisdom of the officer only? There is enough
apprehension that there could be a nexus between the bad NGOs and the officers of the administration. Therefore, this
point should also be clarified. Putting all the discretionary powers on the authorised officer would not suffice to check all
these things.

With these apprehensions and questions, I support the Bill and I hope, the hon. Minister would clarify them in the course of
his reply.



*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Respected Deputy Speaker Sir, I take the floor to support this
Foreign Contribution (Regulation) Bill, 2010. Since 1984, threats to internal security have increased manifold. Anti-national
activities and sabotage have become the order of the day. Foreign remittances are made through various NGOs. In 2007
approximately Rs.12,000 crores have been pumped into our economy. The number of NGOs has also increased in leaps and
bounds. Nobody knows whether the funds received by these NGOs are actually utilized by them honestly or not. The money
might be used for promoting anti-national activities. So the Government must look into this aspect and hence the
requirement of this special act. This is the reason why I am supporting this Bill today.

It has been said in the Bill that the political parties or organizations will not be allowed to accept unaccounted funds and
the NGOs will not be permitted to contribute more than 50% to any administrative work. If a case is filed against an office-
bearer of an NGO, that organization will be barred from getting aid. It has also been said that the NGO has to immediately
inform the Government about acceptance of fund from the foreign countries.

There is also another good provision in the Bill. The organizations which are not registered, which do not pay income tax or
do not audit their accounts by Chartered Accountants will be punished. I support this measure whole-heartedly. The
Standing Committee has very rightly endorsed it.

*English translation of the speech originally delivered in Bengali

But there are certain NGOs which are citing other laws of the land by which action can be taken against the erring
organizations. The Unlawful Activities Act of 1967, the Money Laundering Act of 2002 are already in place. Alok
Mukhopadhyay, the head of the organization comprising of 27 NGOs says that this Bill is not regulatory in nature but is
prohibitory and thus people are being harassed. The Catholic mission has also mentioned that it is a prohibitory Bill they
say that the volunteers are facing a lot of problems as a result of this. The entire Christian society is against the Bill
because cheating, allurement and deceit are the phrases that have been used in it which should be removed. Otherwise
there will be controversies in future. The former Governor of Reserve Bank Mr. Bimal Jalan is of the view that there are
various other laws which can be implemented to deal with the unruly NGOs. Therefore the Government of India should not
get involved in this situation to a great extent. Only a guideline from the Ministry of Home Affairs should suffice. It is not
proper to say that if there is any case filed against an organization, that organization is altogether corrupt or bad. Any case
can be filed any time, but we should always try to unearth the truth. There are many voluntary organizations which work
for the women and children and are involved in other humanitarian activities like espousing the cause of minorities and
backward communities. They work in remote areas, in villages and can be associated with any political party. That does not
make them partisan. We must understand that all NGOs are not bad. Some are doing extraordinary well in the social
sector. Those should not suffer.

The new law says that these who earn less than Rs.10 lakhs need not register themselves and within 90 days their fate will
be decided. This is a welcome step and I support the provisions.

With these few words, I thank you for allowing me to participate in this debate and conclude my speech.
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MR. DEPUTY-SPEAKER: The next speaker is Shri P. D. Rai. I would be able to give you only two minutes to speak on this
issue.

SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Deputy-Speaker, Sir, for giving me this opportunity.

I am coming straight to the point, and I am making a case for the North Eastern Region. The time and effort that is wasted
in order to get the FCRA is only known to the FCRA holders. They have to come to New Delhi from far-away places. I have
not come across anyone who has had an easy time with the authorities, especially, those in New Delhi.

Can there be a well-thought out regulation or even within this regulation that addresses the issues of application, clearance
and auditing that is simple and can be done in the States itself? In my opinion, the best way forward in this is to allow the
States to regulate and administer this. After all, the maintenance of law and order is a State subject. So, it is reasonable
then to assume that this can be regulated from within the States, which can be that much easier for the organizations that
come within the ambit of this Bill.

However, if the regulation is brought within the ambit of RBI, then it would be so much easier. Why should two Ministries
get involved in this is, therefore, a question that is bound to arise. What is it that the Home Ministry will do which the
Finance Ministry cannot do? I do hope that there will be a time soon when you can bring a Bill which will negate this and
come up with something which is simpler, easier to administer and that which puts faith and trust in the people and
organizations of this country.

With these words, which can be taken as a form of caveat, I support this Bill.

off 3IGRT WD & 3TGVMRT IUTERIST HAIGRT, AGA UBCI 3 3MUD HAERHA A ATl AGRIL DI E6IAIG Dol ABeN, Diodlor ad i B frm
3odlol of dbacl 331 clal & fore vd Iwrelel deal & fore 3aam form, afed Bdc o1 3¢S Sz 98 DI I 3cToll 3BT X0l & fore oft o gens
Soll aIEal| d5d 3Ee A3 3R d&d e A3ND A $A et b a2 3 IS vl6al R D3P, Fes! DD AL of $A did DI I, AR Al R A
fotfSrepicT gd Jrad @I fA9IY 12 U2 oI1eT cloll AIgaN feb $o8lol dad 3rce A 3MUoil AT DI 3, $AD fere I 3rusit AW A 568 3l g AR DI
oft qers Sor angsm|

IUIEAST ABIG, SIAT &b e bl of D3l b AB fRIeT T Usel 311 SIoll AT I, $AIH PIDI AR 1, A Al ASt 3 ol Sl YB3 3 Dal b
3ol 1984 3t 319 31 il of 3361 ol I ARl b HUR 3EisdC bRl |l AP vped a6 el 1986 3t wadidic warct of 33 e off war o fip
53 T & 3i62 oI A3Ib B 3Wisdic bl s 3| PRIb! asis I wict sifw 3dagt 1988 3 wors a1, fibz 1993 31 gors 18 sl 3ter 2001 &
3ic2 ot 5 e P FHuR i, Picole B 3G 3A AR dAcpIcilol FRDR & ol 3 g3, cifdpel BT ofdl &l URI Werdau S 3l Jdie bl IRPR
3ME, 3 el of A fer 3iiR 361 2005 b 3ic3 A ISt I Pidole 3 vp PIYERME et B widt 3 ci= s1e| T8t A 2 U sifw Piforecd ¥ sk
3z v Storeret AR $ft S o1 ot BT fGectt 3 23 srn 6 531 et o1 b T3P 3 fipen sme) 3361 A 1@ DRIarE sdo W 3 58 3 fibe
2006 1R P 3i2 AR A IS Bact I S oRM Al 2008 srpeR 3 3EfEor DIt of s amuoll Ruld &ty 14 Rrwifdolt 3 3 711 o1 81T
Rrpifsoll @1 BIs B2 3fSe1 Wwarct ot A3t Rrwif¥elt ot gero! e,



IUIERIST HAEIGR, d MUD HIEAH A AGRI Dl Dsoll ALEAI § b & clloll D $A el D AR A IRRIA: G ADAG &) UD Al 84 ol ol9lolel
$c3IC DI, Seolel RIaelict iz a1 3 e gu U ol &2 dia 3 vp-gAe Dl &l Bd A2 SR U2 fAsTfSa wol drefl drae 33T $3cI3IeT of
P2 AP, 3A dist Bl Abol B fo1e 3fie Ar-Are R SN 3 ToTSHI3GT PRI B2 I 8, 366 ASII! YoIol B0l & fere 3R 363 fama of al, sa
Sloll ISl Dl & cliell of 54 el P 363 &ATol 3 R 3) ¥ AUD! TAI ABAL §, PR 3 ldT A ST Dl S b wshiforefea vamifRnT usdt
1976 & vac & 3ige IADI BIS U ofdl oIy 53 cloll of of bact 50 Yferera 326t DU ooIRN 3, afcd SIa A IfSeT Bt 3t 3aporer & fere
3IRI Al FCIE3T BIHCT of Dal b ushiforeied TaURRI ®I MU DU [FIser D1, $AD! 9ft Tl B2 Al 3 cllvll of A b=l 3 3 HAToTotl=T ARl
I IATGI AIGeN b 3 ¢ SId Joll 38 3, & HBcA 3 $A sl Dl RAe B0l dicl 3 [ Tshiforefed eaRIiRRI ®I dAdcd wsolde d=I a9,
P2 vsfiiforsgfea vaenifReg Aol &l of dbad vshiforcfea vamif3na o1 bu fpen 3, afed vsfiforzgfea vaemtifteg a=rr 391, s st & sft
g0l Tt ot 3| 8 cllell of 33 [T B AIeH A <5 oft fopen 3, sPR smu Aaorer-8(1)(a) S At 336 3 cldll of wal 2 b 5 fier d sig2
gdol yraellol fepn & fop Sl U &, ag Upciied WU & f1u oidl A Siol| dgd AR AoIool UA el 31 3 3k 3A AUPpcifed RRA & férg
SCIAICT DA 3, 96 wshiforefea waeret 4 off ardl s ciftpel FUPEIfed RWRI P 1w oeId & sl 31 T 3R warel & Fon aldl 3 fib2
33 fpaft Gardt 3l 3 3ol 36 GA2 BRIGE B o1 $3cdIeT D &) &dfol al & b FUgpcifed WA & fom 3 fder & amearer A &g G
SIAICT o8l 8l Al 3 ATl I 3 3iftp PBiferacat of A off Rrwifer bt &, ORI Bl Aloll & b FcA 3 B9 cllol T D! b FUPelfed WA
DI A Fwisal b SI1g, A6 8ft FeA D 3ic2 3A Yraeel Dl b FUPpelfed TR A RN Adeld 3, TAI-GRI B3 61d9l 3, Wivel DRIgel DI
U1 SR STell Siesl dl 33 FUPelied UUAA 3 JAl6ll SIEdT|

# AToTofl=r AT DY IATI Ao b PR q gt Aager 11(3) ot A Al AP 3662 & clivil of A YR P Fsisal 3R b1 YbR & =fth
$ADT BA FIAAICT D2 ADA 3, $ADI Usclt AR 3361 vere fpen 3 zaro1 war 3: "the person or class of persons who shall obtain its
prior permission" =z sweidic f3ass ol "the area or areas in which the foreign contribution shall be accepted and utilised
with the prior permission" =z smoidic f3amss @i "the purpose or purposes for which the foreign contribution shall be
utilised with the prior permission" =I5 sroidic f$arss wesf "the source or sources from which the foreign contribution shall be
accepted with the prior permission" =z sft soldic f3mss Dol @ Jewr wefioia & cra w2 udtd, acr i udtd, ehyar, fasor
OISt &b 31662 3 SHIHAICT D2 ADd &, UUST AT UUSIST b T8 B2 A 3 3i2 et ATt 3 31 a1 & 3R b2 ARSI & FAre=er A a8 U1 31 &l
8, 3 divl & W ofl IRPR YRR wHlont & e W [dar ol arl disll @l Sd ARPR Rlel RAD SAD! DI dl i AASE & b asd
AR SAPD 3662 Sil [Gawmd &, dgd AR Sil 812 Aol D 3662 ADIE §, d 52 aloil

& Aorofl A I Dol AEAI & b PR I avel 12(3)(w) @ 3 Al 331 et T 3662 & cllell Pl Sit e 1ol 3, 6 oloR REH) 30
el of 10 B2ft dtelt oos 3 b so1-3ol RAfRPRIl @Y, $o1-561 IIPIelsoI9RT Bl uHiore odl freT Jepedl, Wivel BieIgrol b 1w AT st cIRIEeT
o1dt 3, sorol ofdl fdrer Il
"(i) is not fictitious or benami; (ii) has not indulged in activities aimed at conversion through inducement or force,
either directly or indirectly, from one religious faith to another; (iii) has not created communal tension or disharmony
in any specified district or any other part of the country; (iv) has not been found guilty of diversion or mis-utilisation

of its funds; (v) is not engaged or likely to engage in propagation of sedition or advocate violent methods to achieve
its ends;"
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"Every bank or authorised person in foreign exchange shall report to such authority as may be specified: (a) the

amount of foreign remittance; (b) the source and manner in which the foreign remittances were received; and (c)
other particulars."
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"Central Government may having regard to the activities of the organisation or the ideology propagated by the
organisation or the programme of the organisation or the association of the organisations with which the activities of
any political party by an order published in the Official Gazette specified such organisation as an organisation of
political nature not being a political party referred to Clause of Sub-Section 1 of Section 3."
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MR. DEPUTY-SPEAKER: The question is:

"That the Bill to consolidate the law to regulate the acceptance and utilization of foreign contribution or
foreign hospitality by certain individuals or associations or companies and to prohibit acceptance and
utilization of foreign contribution or foreign hospitality for any activities detrimental to the national interest and
for matters connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY-SPEAKER: The House would now take up clause-by- clause consideration of the Bill.
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Clause 2 Definition
MR. DEPUTY-SPEAKER: Shri Sampath, are you moving your Amendment No.2?
SHRI A. SAMPATH (ATTINGAL): No, Sir.
MR. DEPUTY-SPEAKER: The question is:

"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 Prohibition to accept foreign

contribution

MR. DEPUTY-SPEAKER: Shri Sampath, are you moving your Amendment No.3?



SHRI A. SAMPATH (AFHINGAL): No, Sir.
MR. DEPUTY-SPEAKER: The question is:

"That clause 3 stand part of the Bill."
The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 7 were added to the Bill.

Clause 8 Restriction to utilize foreign

contribution for administrative purpose

MR. DEPUTY-SPEAKER: Shri Sampath, are you moving your Amendment No.4?
SHRI A. SAMPATH (AFHINGAL): No, Sir.
MR. DEPUTY-SPEAKER: The question is:

"That clause 8 stand part of the Bill."
The motion was adopted.
Clause 8 was added to the Bill.

Clauses 9 to 16 were added to the Bill.

Clause 17 Foreign contribution through scheduled bank
MR. DEPUTY-SPEAKER: Shri Sampath, are you moving your Amendment No.5?

SHRI A. SAMPATH (AFHNGAL): No, Sir.
MR. DEPUTY-SPEAKER: The question is:

"That clause 17 stand part of the Bill."
The motion was adopted.
Clause 17 was added to the Bill.

Clauses 18 to 23 were added to the Bill.

Clause 24 Seizure of accounts or records
SHRI A. SAMPATH ATFHINGAL): Sir, I do not press my amendment.
MR. DEPUTY-SPEAKER: Is it the pleasure of the House that the Amendment no. 6, moved by Shri Sampath be withdrawn?
The amendment was, by leave, withdrawn.
MR. DEPUTY-SPEAKER: The question is:
"That clause 24 stand part of the Bill."
The motion was adopted.
Clause 24 was added to the Bill.

Clauses 25 to 54 were added to the Bill.



Clause 1 Short Title, extent application and commencment
SHRI A. SAMPATH {ATFHINGAL): Sir, I do not press my amendment.

MR. DEPUTY-SPEAKER: Is it the pleasure of the House that the Amendment no. 1, moved by Shri Sampath be withdrawn?
The amendment was, by leave, withdrawn.
MR. DEPUTY-SPEAKER: The question is:
"That clause 1 stand part of the Bill."
The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the Long Title were added to the Bill.

SHRI AJAY MAKEN: I beg to move:
"That the Bill be passed.”
MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill be passed."
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MR. DEPUTY-SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.






